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0. Pu rky as 

The applicant byfiling this PLA. has sought for an interim 

order Luring the penlency of Q..1315 •f1997 to the effect 

that the respondents be restrained from filling, up any vacancies 

of ExtrDepartmsfltal Agent within Howrah 18t Sub..Livisien 

rem outsiders till the Sj5psal of the 0.A. 

2. It is sub mitted by the 1I,counsel for the-  applicant that the 

applicant is working' as a Substitute under the resp.nient-autheri-

ties for more than 10 years, but the respondents are recruiting 

new persons who are outsiders to work in place of the applicante 

conpietely ignoring his case. 

3. 	lIr. S. K • Du tta, ii • CSUflS el for the responIent5 jib mits that 

the applicant is no lqnger working as a Substitute. He further 

submits that the Substitute has no right to claim regularisatien 

in the pESt in which he is work ing on the basis of the service 

b" 	40 the 
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We have cansilered the submigsi.ns or the ld.ceuns5j for 

V 	 both the parties and have ale consilered the facts and circum--- 

stances of the case. We are of the vieu'that the caseef the 	
V 

applicant will be decided by the result of the O.A.. In case he 

is found eligible to be absobel in the post 2fte'r hearing of the 

..A., appropria te •rlsrs will be pasSed to that effect in the 

said case. The interim erâer prayed for by the aplicant in this 

rLh. is thus rejected. The respondents may priceed with the 

selection subject to the decision of the V.A. 	 V 

1.A.86 of 2000 stands disposed- of with the ibøve observations, 

V 	 V 	 No order is passed as to casts.
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